IN THE CERTRAL ADMINISTRATIVE TRISUMAL : HYDERARAD BENCH
AT HYDERABAD

oa.es LG 0 Date of Order: 28-4-1999
BETWEEH:

1. Abdul Azes:z

2. P.Y,Sesiah ?;. Applicants

And

1. The Divisional Railway Manager,
South Central Rgilway,
Vi jayawada. -
2. Tha Senior Divisional Pebsonal Officer,

South Central Railuay, L
Vi jayawada. ... Aespondents

Counsel for the Applicants =~ fr.K.S.Mur thy ,Advocate
Counsel for the Respondents - MrTU.Rajeshuar Rao,8C for Plys
CORARM:

THE HCGH'BLE MR.IUSTICE DL.H.WASIR : VICE-CHAIRMAN

TH
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HOM'BLE MR.H.RAJENDRA PRASAD : MEFMBER (ADMM.)

“ae

0O0RDER
(per Hon'ble WMr.H.Rajendra Prasad,M(A)

Meard Mr.K.S.Murthy, learned counsel for Applicants
and Mr.V,Rajeshvar Rao, learned standing counsel for

Regpondents.

The grievance of the Applicants in this CA, and
the points raised by them have been duly examined in
detail in 0A,{0.1509/98(& batch) and certain directions

were issued in those cases. Resultantly, the ORil's office

has issusd a list of 29 pfficials and asked then to be
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ag—

in readiness to take the written test for the posts

of Junior Loco Inspectors to be held on 22-5-99.

Therefgre no new issues involved for examination
at this stage: The present applicants were not included
in the said list apparently bscause they are not parties
to the earlier DAs. Since, howvever, the principle
governing this issue has already besn decided in the
CAs disposed of earlier the same shall have to be applied

to this case as wsll.

It is, theretore, dirBcted that a supplementary
list of candidates covering the present applicants be
issued alerting them to be in readiness for the proposed
test on 22-.5-99, provided they have already applied for

the same, and if they are eligible in all other raapacts.

Thus, the OA is disposed of. No costs.

(H.RAJEN PRASAD) (JUSTICE D.H.HASIR)

Membesr (A) Vice-Chairman
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Dated: 2Bth April,1999 A
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